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Judgement

M. Jaichandren, J.—Heard the learned Counsel appearing on behalf of the
Petitioner and the learned Additional Government Pleader (Tax)

appearing on behalf of the Respondent.

2. At this stage of the hearing of the writ petition, the learned Counsel appearing
on behalf of the Petitioner has submitted that it would suffice, if

this Court is pleased to set aside the assessment order, dated 18.05.2010, issued
by the Respondent, and if the Respondent is directed to pass a

fresh assessment order based on the documents to be submitted by the
Petitioner. He had also submitted that the Respondent may be directed to

return the defective Form-17 declarations made by the Petitioner, bearing
Form-17 Nos. 743271, 1514352, 1002185, 387685 and 231185, to

the Petitioner, permitting him to re-submit such forms, after making the
necessary rectifications.

3. The learned Additional Government Pleader (Tax) appearing on behalf of the
Respondent, has no objection for such an order being passed by
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this Court.

4. Hence, the impugned order of the Respondent, dated 18.05.2010, is set aside.
The Respondent shall return the defective forms (Form-17), as

found in the impugned order, dated 18.05.2010, to the Petitioner. The Petitioner
shall be permitted to produce all the relevant documents in

support of his claims. He shall also be permitted to produce rectified Form-17
declarations, in respect of the assessment year, 2005-2006. The

Petitioner shall produce the relevant documents, as well as the forms, within a
period of 15 days from the date of receipt of a copy of this order.

On receipt of the documents, including the forms, the Respondent shall consider
the same and pass appropriate orders thereon, on merits and in

accordance with law, within a period of eight weeks thereafter.

The writ petition is ordered accordingly. No costs. Consequently, connected
miscellaneous petition is closed.
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